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CIVIL APPEAL  NO.  6990/2014

THE STATE OF HARYANA   APPELLANT(S)

                                VERSUS

JAI SINGH AND ORS.                            RESPONDENT(S)

(IA  No.  212077/2024  -  APPLICATION  FOR  PERMISSION,  IA  No.
250814/2024 - APPROPRIATE ORDERS/DIRECTIONS, IA No. 212095/2024 -
APPROPRIATE ORDERS/DIRECTIONS, IA No. 252529/2024 - EXEMPTION FROM
FILING O.T., IA No. 252273/2024 - INTERVENTION APPLICATION, IA No.
218058/2024  -  INTERVENTION  APPLICATION,  IA  No.  212081/2024  -
INTERVENTION APPLICATION)
 
Date : 16-09-2025 This matter was called on for pronouncement of 

judgment today.

For Appellant(s):  Mr. Vinay Navare, Sr. Adv.
                   Mr. B.K. Satija, A.A.G.
                   Mr. Samar Vijay Singh, AOR
                   Mr. Gautam Sharma, Adv.
                   Ms. Sabarni Som, Adv.
                   Mr. Aman Dev Sharma, Adv.
                   Mr. Gaj Singh, Adv.
                   Ms. Shruti Tripathi, Adv.
                   Mr. Amit Ojha, Adv.                   
                   
For Respondent(s) : 
                   Mr. Ravindra Bana, AOR
                   
                   Mr. Rajesh Kumar, AOR

                   Mr. Chander Shekhar Ashri, AOR

                   Mr. Ashok Kumar Singh, AOR

                   
                   Mr. Pardeep Gupta, Adv.
                   Mr. Parinav Gupta, Adv.
                   Mr. Harshvardhan Lodhi, Adv.
                   Mrs. Shashi Verma, Adv.
                   Dr. Mrs. Vipin Gupta, AOR                   
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                   Mr. Rameshwar Singh Malik, Sr. Adv.
                   Mr. Jitesh Malik, Adv.
                   Ms. Anisha Dahiya, Adv.
                   Mr. Tarjit Singh Chhikara, Adv.
                   Mr. Abhaya Nath Das, Adv.
                   Mr. Om Prakash Sapra, Adv.
                   Mr. Gaurav Mani Tripathi, Adv.
                   Mr. Satish Kumar, AOR                   
                   
                   Mr. Narender Hooda, Sr. Adv.
                   Ms. Pallvi Hooda, Adv.
                   Mr. Shiv Bhatnagar, Adv.
                   Mr. Yuvraj Nandal, Adv.
                   Ms. Kavya Manuja, Adv.
                   Ms. Tannu, Adv.
                   Dr. Surender Singh Hooda, AOR
                                      
                   Mr. Tejaswi Kumar Pradhan, AOR
                   Mr. Manoranjan Paikaray, Adv.
                   Mr. Pranab Kumar Samantray, Adv.
                   Mr. Pradeep Kar, Adv.
                   
                   Mr. A. Venayagam Balan, AOR
                   
                   Mr. Manoj Swarup, Sr. Adv.
                   Mr. Ankit Swarup, AOR
                   Mrs. Anubha Agarwal, Adv.
                   Mr. Neelmani Pant, Adv.
                   Ms. Ruchil Raj, Adv.                   
                   

1. Hon’ble  the  Chief  Justice  of  India  pronounced  the

judgment of the Bench comprising His Lordship, Hon’ble Mr.

Justice Prashant Kumar Mishra and Hon’ble Mr. Justice K.V.

Viswanathan.

2. The  appeal  is  dismissed  in  terms  of  the  signed

reportable judgment, which is placed on the file.

 (POOJA SHARMA)                                  (ANJU KAPOOR)
    AR-CUM-PS                                ASSISTANT  REGISTRAR
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